
IN THE CENTRAL ADMINISTRATIUE TRIBUNAL 

HYDERABAD BENCH 	AT HYDERABAD. 

** * 

R.P. 65/93 
in 
O.A. 190/92 	 Ot. of Decision 	23.2.94 

Mrs. Aruna Bahugunaj 

R.R. Giriah Kumar 

3 R.Sitja Sankar 

Urmah Kumar 

K. Aravinda Rao 

Alok Srivastava 

\I.Dinesh Reddy 

B. P1.Alagar 

SK.Jayachandra 

M. Babu Rao 

M. Ratan 

DftT.Naik 

B.Prasada Rao 

Lokendra Sharma 

Iladan Lal 

A.Siva Naayana ., Applicants. 

Us 

1.Union of India, Rep. by its 
Secretary, Ministry of Home Aff&irs, 
New Delhi. 

2,IJnion Public Service Commission, 
Rep, by its Secretary, Dholpur House, 
New Delhi. 

J.Covernment of Rndhra Pradesh, 
Rep, by its Chief Secretary, 
(SC.C.Oepartment), Secretariat, 
Hyderabad. 

4.K. Jagannadha Rao, IPS., 
Dy. Commissio9er of Police, 
(H so d  qu r t er s) , Hyd eraba ci 

5. B.Kasiriath, IP5., 
Director of Youthervices, 
Hyderabad. 

6, SM. FIaq., IPS., 
A. I.G.(L/elf'are & Sports), 
Hyderabad. 

7. U. Bhaskpra Reddy, IPS., 
Supdt.offolice, Railweys, 
Railway Police, Secunderabad, 
Hyderabad, 

,. Respondm ts/Responde— 

.. Responé1ents/Applicant 

Counsel for the Applicant3  

Counsel for the Respondents 
Plrs.\J.Lakshmi Devi 

Mr.N.U.Ramana,Addl,ccsc 
Mr.D.Panduranga Reddy, 
Spl.counsel for State of 
Mr. S.Ramakrishna Rao, 

R4,59nd 6. 
CORAM: 
THE HON'BLE SHRI A.S. GORTHI 	: MEMBER (ADMN.) 

THE HON'SLE SF-fRI T.CHANDRMSEKHARA REDDY : MEMBER (JUDL.) 



t 

:3; 

Copy to:- 

Secretary, Ministry or Home T??airs, Unicn or India, 
New Delhi, 

Secretary, 8K8j0dfxK65#8f Union Public Service comini— 
asian, Oholour HOUSe, New Delhi. 

this? Secretary, (SC.C.Depa.rtrnent), Government of A.P&, 
Secretariat, Hyderabad, 

One copy to Mrs. \i.Lakshmi Davi, advocate, Advocates 
Mssociatiofls, High Court Buildings, Hyd. 

One copy to Sri. D.Pinduranga Reddy, Spi. counsel. for 
A.P.CAT, Hyd. - 
One copy to Sri. .5.RamakriShna Rae, advocate, CAT, NyU. 

One cOpy to Library, CAT, -NyU. 

B, One spare copy. 

I o--- ctL cit & 	 A-aL-• ccc,  Cfrtfft?3. 
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H: 
H.P. 65/93 

in 
O.R. 190/92 	 Dt. of Decision 	23.2.94. 	-t 

ORDE4I 

Q As per H6n'ble Shrf A.B.Gorthi, Mthmbcr (Admn.) 

AC 
None for the Review app].icants4en on 

PrevioIJsd4e(16.21994) none represented the review 

applicants. Rccordinqly, the case was listed for 

dismissal today. As none is present before us to 

press the HP, it is evident that the revIBtJ petitioner li 

no longer 4% 	interes .in the case. HP is therefore 

dismissed for defaUlt. 

II 
2. 	 Mr. N.V. Ramana and Mr. D.Pandtranga Reddy 

counsel for the respondents is present. 

1-  
(T. 	CHANORA aHARAREDDY 

MEMBER (JUDL. 

L 

MEMBER(ADMN.) 

Dated 	The 73rd  February 94. 
(Dictated in Open Court) 

spr 	

;7,• 	
y7)YZ (3*42.  

coil/a 




